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INTRODUCTION 

I, the Chairman of the Committee on Government AsIurU1ces .. 
authorised by the Committee, do present on their bebalt thiI 
Fourteenth RepoIJt of the Committee on Govenunent ~ 

2. The Committee (1983-89) were constituted on JUDe 2Q, 1988. 

3. The Committee (1987-88) at their sitting held 011 l' July, 
1987, considered requests from the Ministries for ~ r6 
assurances and their decisions are contain8c:t in this Report. At 
their Fourth Bitting held on 11 October, 1988, tile Committee (1918-
89) considered and adopted this draft Fourteenth Report. 

4. The minutes of the aforesaid sittings of the C".ommttilll farm 
part of the Report. 

5. The conclusion/observations of the Committee are tClIIItatned 
in the succeeding chapters. 

NEW DIILHI; PROF. NARAIN CHAND PARASHAB 
October 11, 1988 .. ~ 
Arvina 19, 1910 (Stika) Committee on Govemmem h~. 

, v) 



; CIJA..P'fER I 

REVIEW OF PENDING ASSURANCES OF SEVENTH AND EIGHTH 
LOK SABRA 

During the Seventh Lok Sabha, 7,231 assurances were culled out 
from Lok Sabha Debates for jmplementation by Goverament. Of 
these 7,222 assurances have &iDee been implemented, leaving a 
balanee of 9 assuranceS to be implemented. 

2. During the First, to Tenth Sessions of Eighth Lok Sabha, 6,154 
assurances were culled out. Out of them 4,361 have since been 
implemented. thus leaving a balance of 1,793 assurances pending 
implementation. 

3. The above figures take into account the latest statements of 
implemented assurances laid on the Table Of Lok Sabha by the 
Minister of Parliamentary Aftairs on 5 September, 1988. 



CHAPTER II 

REQUESTS FOR DROPPING OF ASSURANCES 

(i) 

On 'l:l February,' 1987, the following Starred Question (No. 44) 
given notice of by Sarvashri NarJlyan Choubey and Mukul Wasnik. 
MPs was addressed to the Minister of Home Affairs: 

"(a) whether the GNLF leader Shri'Subhas Glusing submitted 
a memorandum to Prime Minister during his recent visit to 
Darjeeling; 

(b) whether he also had talks earlier in Delhi with the Union 
Home Minister; 

(c) if so, the deman.ds of the Front;, 

(d) the outcome of the talks; and 

(e) the reaction of Union Government on the demands of the 
Front?" 

2. In reply to the above question, the Minister of Home Affairs 
i (Shri Buta 8ingn) laid -a statement which inter-alia, stated as 
follows: 

"The Government is in the process of examining this Memo-
randum." 

3. The above remarkt> of the Minister were treated as an 
assurance by the Committee which was required to be fulfilled 
within three months from the date of reply i.e. by 26 May. 1987. 

4. On 27 April, 1987, the Minister of Home Affairs requested 
through the Ministry of Parliamentary Affairs vide letters' U.O. 
Note No. Vm/HA(l)SQ 44-LSI86, dated 27 April, 1987 for dropping 
of the assurance on the grounds indicated below:-- , 

"When this Ministry answered that .the Government is in the 
process of examIning this memorandum the intention of 
the Government was not to give an assurance as such. 

2 



3 

While saying so, this Ministry had only meant to indicate 
that as on the date of answering the said question, the 
~orandwn was under examination. It would be appre-
cIated that the issues raised in the said memorandllm are 
v~~ delicate in nature, and it may take a long time before 
any decision is taken on it. It would not, therefore, be 
appropriate to treat this as an assurance." 

5. The Committee at their sitting held on 14 July, 1987 considered 
the request of the Ministry of Home Affairs for the droPPing of the 
assurance. The Committee did not agree with the view point of the 
Ministry that the statement of the Minister, 'The Government is in 
the process Of examining this Memorandum' should not be treated 
as an assurance. Mter careful perusal of the statement of th~ 
Minister of Home Affairs illS also the note submitted by the Ministry 
of Home Affairs pleading foT' the dropping of the assurance, the 
Committee felt that the reply of the Minister Was correctly treated 
as an assurance and the issues raised in the Memorandum being 
very delicate in nature needed early decision Of the Government. 
The request for extension of Hme upto 27 August, 1987, was granted. 

6. The above decision of the Committee was conveyed to the 
Ministry on 20 August, 1987. . 

7. The Ministry has implemented the assurance by laying an 
implementation statement on the Table of the House on 21 April, 
1988. In the statement, the Ministry have stated: 

"The memorandum has since been examined by the Gevern. 
ment. The Government have firmly ruled out the creation 
of a separate State of Gorkhaland. On the other demands, 
the Government have reached an understanding with the 
GNLF leadership that these should be resolved through 
negotiations. " 

8. The Committee note tile bnplementaUon of tile ..... rance. 
However, they expreB& their uahappiDells about the requetlt of the 
Ministry made earner for thl! droppinl{ of the alllllll'aDee. even qu-. 
tioning the tleeWon of the Committee in treating the reply of the 
MtnIster as an assIlraMe. TIre tact that after fJle Committee dlc1 
not agree to drop the auuranee, the MinIstry reported the iJnple-
mentation indicat.. that the request for mppinr WIll matle wltII-
ont proper tboqflt. 'DIe Committee deplore tIdI attitude of the 
MI1Ilstry and trust that the MhaIstry would _ow the reqoWte 
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esteem as well as timely responsive_ to~ tbeimplementatioa 
.of the commitments made by the M.imJter in the Houae. 

(n) 

9. On 26 November, 1986, the followipg Unstarred Question JNo . 
.1470) given notice of by Prof. Narain Chand Parashar, M.P. was 
addressed to the Prime Minister: 

"(a) whether the Working Group on Digital TV set up by the 
Department of Electronics to study and analyse the 
techno-economical aspects of a Digital TV set has sinee 
submitted its report to the Government; 

(b) if so, a brief outline of the report including its recom-
mendations and al/;o the action taken on them; 

(c) if not, the likely date by which the report would be sub-
mitted to Gove~ent; 

(d) whether any collaboration with Japan would be estab-
lished in making multifunctional Digital TV sets which 
has facilities for Teletext and Video Text applications 
and multi-channel viewing and which is specially suited 
to the fringe areas in view of its. high reliability and im-
proved resolution; a,nd 

(e) if so, the details thereof" 

10. The Minister of State in the Ministry of ~ience and Techno-
logy(Shrt K. R. Narayan) gave the follOwing reply: 

"(a) No, Sir. 

(b) Does not arise. 

(c) As mentioned in responSe to Lok Sabha Unstarred 
questiOlllNo. 9229 on May 7, 1986 Digital TV is an emerg-
ing technology. and as such the foreign manufacturers 
have been reluctant to share information on its various 
techno-economic aspects. The -Department of Electronics 
(DGE) under its 'Standardisation, Testing and Quality 
Control (STQC) Programme has been ·able to procure a 
61 em. (24") digital TV receiver and some limited ~est.<; 
have been tUde on the receiver. Sofar,it ,has not been 
possible -to procure, 51an.(20") lIlodels-a si~E:. which has 

: - been standardised for the CTV receivers. 



:; 

Tae Working Group un Digital TV would only be in 8 position 
to make its recommendations aiter comprehensive tech-
nology becomes clearer. 

td) & (e) As thedema~d for analogue CTv receivers hat. jl,;it 
built-up and efforts are now 'being made to make the 
necessary comPOMllts available, it ia too early to promote 
Digital Colour TV receivers in the country." '. 

11. The above reply to parts (d) and (e) of the qUeition was 
t~ea~ as an aasuranee by the Committee which was required to be 
fulfilled by the. Ministry of Sci~nce & Technology (Department of 
Electronics) within three months from the date of reply Le. by 
25 'February, 1987. 

12. On 23 April, 1987, Ministry of Science & Technology (Deptt. 
of Electronics) requested the Committee through the Ministry Of 
Parliamentary Affairs vide letter's U.O. Note No. VIIIElac. (3) USQ. 
347i.1-LS/86 dated 23 April, 1987 for the dropping of the assurance 
on the grounds indicated below: 

"The case was referred to Minister of State (S & T) for 
approving the extension of time to ful1U this Assurance 
upto May 26, 1987. While approving ·the extension, Min-
ister of State (S & T) has observed that this reply jt: not 
an assurance but a statement, that stage for it has not 
yet ~ved. In fact, it has been stated in the reply that. it 
is too early to promote Digital Colour TV in the country." 

13. The Committee at their sitting held on 14 July, 1987 conEider 
the request o,f the Ministry of Science & Technology for dropping 
of the assurance. After considering the submission of the Ministry 
of Science and Technology and penlSing the reply of the Minister 
given on 26 November, 1986 to Unstarred Question No. 3470 as we! 
as the reply given on 7 May, 1986 to Unstarred Question No. 9229, 
the Committee were convinced that the relevant reply of the 
Minister had been correctly treated as an assura~e and the Minis-
try should implement it early. It shOUld be noted that the reply oC 
the Minister to Unstarred Question No. 9229 clearly, inter-alia in-
dicated that 'the working Group would prepare . its report. This 
exercise is expected to be completed in about a year's time'. 'l1le 
Committee granted extension of time upto 26 Mav, 1987 88 requested 
by the Ministry and since this date having already expired, the 
Kinistry should seek further extension ot time, as migltt be contl-
tiered minimwn to .iJ!Jp1ement the aBlUrance. 



, 
14. The above decision of the Committee was conveyed to the 

Ministry on 20 August, 1987. 

15. In a statement laid 011 the ·Table of the House on 12 Novem-
ber, 1987 in pursuance of the assurance, the Ministry have stated 
inter-alia that in view of the factors as mentioned in the statement 
it is not considered desirable to bring digital technology in the 
country for the next few years at least. 

16. The Committee note the decision t.en by Government in 
the matter. It clearly indicates that the request made by the 
Ministry on 23 April, J987 for the dropping of the assurance was not 
Decessary. The Ministry should, therefore, bear' in mind that in 
future when an assurance is capable of implementation, they should 
take steps to implement it expeditiously instead of making request 
fOJ' its droppinc. ' 

(ill) 

17. On 6 March, 1987, the following Unstarred Question (No. 1566) 
given notice of by Shri Sanat Kumar MandaI. M.P. was addressed' 
to the Minister of Tourism. 

"(a) whether any investigation has been made into the theft 
of Rs. two lacs from the Ashok Yatri Niw8S, New Delhi 
on 9 February. 1987; and 

(b) if so, its outcome and the steps taken to prevent such 
thefts occuring in future?" 

18. The then Minister of Tourism (Shri Mufti Mohammad S8IY-
eed) gave the following reply: 

(a) and (b): "This case relates to embezzlement of money 
and not theft. A police case was registered by I.T.D.C. 
on 9 February, 1987 for embezzlement of money. The 
police is investigating into the matter." 

19. The above reply to the question was treated as an assurance 
by the Committee which was required to be fulfilled. by the Ministry 
of Tourism within three months from the date of reply i.e. by 5 June, 
1987. I 

20. On 18 June. 1987. the Director General of Tourism requested 
the Committee ttide his D.O. letter No. 8113187-PSU(T) dated 18 

• .June, 1987 for dropping of the assurance on the following grounds: 
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"Reply to this question has been given by the Minister of 
Tourism that the police is investigating into the matter. 
While we are pursuing the matter with the Director 
General of Police, Delhi. to expedite the case, you will 
kindly agree that the whole process of invfi!Stigation will 
take considerable time resulting in the assurance re-
maining unfulfilled, for an indefinite period. Since a 
final decision in this case will be taken in accordance with 
the due process of law, I shall be thankful if the assurance 
to the Question is dropped." 

21. On 26 June, 1987, Lok Sabha Secretariat requested the Min-
IStry of Tourism to submit the latest position of the case and seek 
extension ejf time. 

22. On 6 July, 1987. the '.finistry of Tourism <:Iarifted the posi-
tion and once again requested the Committee on Government Assu-
rance for dropping of the assurance on the grounds . indicated 
below:~ 

"TIle matter is still under investigation with the Director 
General of Police, Delhi. It was in this context as the 
time to be taken in investigation of the case etc. is Ukely 
to be indefinite that a request hall been made in this 
Ministry's letter No. 8j13j87-PSU (T) dated 18-6-87 for 
dropping the assurance. After investigation of the cue 
has been completed, the case will be placed before a court 
of law.. The outcome of the case in the court will take 
further time. 

It is, therefore, requested to please reconsider the matter 
and agree to drop the assurance as it may take· conmder-
able time to fulfil the assurance. 

In the meantime an extension upto 5-9-87 may in any case 
please be granted as in fact more time will be required 
to fultU the assurance in question." 

23. The Committee at their sitting held on 14 July, 1987 consider-
ed the request of the Minist~ of Tourism to drop the assurance· 
The Comrnittee not agreeing with the request of the MinistrY to 
drop the assurance observed that the assurance be implemented ft-

peditiousl y. They however, granted extension of time upto 5 
Septembr~t, 1987; 



I 

. 24. The above decision of the Committee ..was convey,ed to the 
• Ministry on 20 August, 19871 

25. The Ministry have implemented the assUrance by laying 
implementation statement on the Table of the House on 5 August, 
1988. In the implementation statement, the Ministry have atated:-

"The investigation has been completed by the Delhi Police and 
a challan has been sent to the court, against the accused 
person involved in the case." 

26. The Committee Dote the implementation of the aS5Ul'aDce by 
the Minisb'y. They are, however, constraiDed te observe that the 
Ministry earlier approached the Committee for droppia.. of the 
a5surance on the plea that the whole p1'OOeS8 of invest1gaUon would 
take considerable time. The Ministries would do well to avoid, 
making references to the Committee for dropping of the assurances 
on frivolous grounds. The Committee also desire that the case be 
dearly PllJ'SUed in the court for its early ftnalisation. 

(iv) 

27. On 21 November, 1986 the following Unstarred Question (No. 
2863) given notice of by Shri Narain Chand Para5har, M·P. was 
addressed to the Minister of Tourism: I 

"(a) whether the India Tourism Development Corporation 
propose. to take over the fl'xisting building housing the 
Indian Institute of Advance Study at Shimla and convert 
it into a 4-StarI3-Star HoteJ: 

(b) if so, the likely date by which the building would be 
taken over and all the members of Class III and Class IV 
staff of the Institute absorbed; and 

(e) if not, the arrangements under oontemplation for re-
habilitating the existing staff in the event of \ delay in 
take-over?" 

28. The then Minister of Tourism 
Sayeed) gave the following reply: I 

(Shri Mufti Mohammad , 

(a) to (c) : "The proposal regarding the takeover of the 
building of Indian Institute of Adva~e Studies at Shimla 
by ITDC is still under consideration." 

29. The above repl)" to the question was treated. as an assurance 
by the Committee which was reqUired to be fulfilled by the Min-
istry of Tourism within three months C1f the date of reply i.e. by 
20 February. 1987. 
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30. On 1'8 June, 1987, the Director General of Tourism requested 
the Committee vide his D.O. letter No. 8 (119) I 88-PSU (T) dated 
18 June, 19f17 for the dropping of the assurance on the following 
gtoundi: I 

"In repIr to this question the Minister of Tourism stated that 
the proposal regarding the take over of the building of 
Indian Institute of Advance Studies at Shimla by I.T.D.C. 
is still under consideration. The M.inistJW of Humaa 
Resource Development have informed this Ministry that 
they are still exploring the possibility of obtaining alter-
native accommodation for the location of the Institute and 
that it would take time before a final decision is taken. 

You will kindly appreciate that the ~onversion of the build-
ing into a Hotel by I.T.D.C. will depend on the shifting 
of the Institute 'from Rashtrapati Nivas Complex, Shimla. 
In the circumstances I shall be thankful if the As!>urance 
to the question is treated as liquidated." 

31. On 26 June, 1987. the Lok Sabha Secretliriat requested the 
Ministry of Tourism to submit the latest position of the assurance. 

32. On 2 July, 1987, the Ministry of Tourism clarified as under: 

"The matter is still under consideration with other Ministries 
etc. and may take quite some more time before it is fina-
lised. It is, therefore, requested that in order to fulftl 
this aS6urance extension for a further period of three 
months from 22-8-87 to 21-11-87 may kindly be granted." 

33. The Committee at their sitting held on 14 Jul!y. 1987 consider-
ed the request of the Ministry of Tourism to drop the assurance. 
The CommrttA!e did not accede to the request of the Ministry of 
Tourism for the dropping of the assurance. However. the Min-
istry was granted. extension of time for implementation of the assu-
rance before 21 November, 1987. 

34. The above decision of the Committee was conveyed to the 
Ministry on 20 August, 1987. 

35. The Committee note the implementation of the asaurance. The 
Ministry have implemented the assurance by laying implementation 
statement on the Table of the House on 5 August, 1988. In the 
implementation statement the Ministry have stated: 

\. ''ITDC has dropped the proposal to!' putting up • botel iD 
vice-regal lodge at· Shhnla. hi cue the State Govent-
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ment is able to allow suitable land at concessional rate 
and feasibility study permit§, then a fresh proposal can 
be processed by the ITDC for putting up a hotel in Shimla 
either, as its own project or in joint venture in collabora-
tion with the State Government. ,. 

36. The Committee l'elP"et to note that the assurance whkh w. 
giVeD as far back as November, 1M has been fulfilled only in AUlust, 
1988 i.e. after more than 20 months and that too after the Committee 
did not agree to the request of the Ministry for its droppin,. They 
expect the Government to take expeditious decisiolls in respect of 
pendinr assurances so that these do not remain unfulfilled for long. 

(V) 

37. On 30 July, 1986, the following Starred Question (No. l~A) 
given notice by Shri Indrajit Gupta and Shrimati Geeta Mukherjee 
was addressed to the Minister of Home Affairs:-

"(a) whether the German Airline "l.Al.fthansa" has been 
bringing in some security pel'sonnel in the guise of tou-
rists to the Sahar Internationa,l Airport at Bombay and 
deploying them in maximum security areas; 

(b) if so, whether su~h action is permissible unde:: the law 
Or it amounts to violation of Indian sovereignty; and 

(c) the action taken by Government in the matter?" 
" 

38. The Minister of Home Affairs (Shri Buta Singh) gave the 
following reply:-4 

(a) (b) & (c): "Normal security checking is done by the 
Indian Security Personnel. However, on a request from 
"Lufthansa" they were allowed to post three security 
supervisors at Bombay ~ort in January, 1985 subject 
to the condition that they would not interfere with the 
working of the normal security .staff. This did ,not 
amount to violation of Indian sovereignty. 

Some officers of "Lufthansa" were recently noticed in the 
'steriis' area. It was clarified to .the Airlines that this 
was not in conformity with international practice." 

39. During the course of supplementaries on the question, Shri 
Madhu Dandavate, M.P. pointed out that since 1971 more than 
hundred perscns came to Bombay internati()nal airport on tourist 
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visas and worked in the airport for Lufthansa which tantamounted 
to Violation' of several laws of the land and sought to know whether 
Government had taken care of all there violations. . 

,40. The Minister of State in the Ministry of Home Mairs (Shri 
Arun Nehru) gave the following rep1!y:-

"We will certainly take up with relevant Ministri~s and i'f 
the Honourable Member can hel\> us, we w9u1d not mind 
if he gives his fUe to us". ' 

41. The above Nlply to the Supplementary raised on the ques~ 
tion was treated as an assurance by the Committee which was re-
quired to be fulfilled by the Ministry of Home Affairs within three 
months from the date of reply i.e. by 29 October, 1966. 

42. On 11 May, 1987. the Ministry of Home Affairs requested 
the Committee through the Ministry of ParliamentaI1Y Affairs 
vide U.o. note No. VIIHA (ii) SQ. 182~A-LSI86 dated 11 May, 1987 
for dropping of the assurance on the grounds indicated as under:-

I •••.••• the Member of Parliament concerned was requested 
on 2'3-1~1987 to let this Ministry have information about 
100 persons about whom reference had been made by 
him during the course of Supplementaries to the Ques~ 
tion to enable this Ministry to have necessary enquiries 
conducted. The requisite information, has. however, 
not been furnished by the' Member of Parliament con~ 
cerned. It is not possible to make enquiries in regard 
to the cases mentioned by the Member unless and untill 
the details are furnished by the Member concerned. In 
the absence of the avove information, it is not possible 
to fulfil the assurance." 

43. The Committee at their sitting held on 14 July, 1987 consider~ 
ed the request of the Ministry of Home Affairs to drop the assu-
rance. The Committee observed that the statement of the Min-
ister of State for Home Affairs "We will certainLy take up with 
relevant Ministries" was a categorical assurance independent of 
any information whether or not furnished by the Member and 
de~;red that the assurance may be implemented expeditiously. 

44. 'fhe above decision of the Committee was conveyed to the 
Ministry on 20 August, 1987. 

45. 'l'he Committee ftad that It wae In July, 1986 that the assu~ 
rauee was liven in the B8UIe. IDstead of taIftIIlnr It expedJ~ 

1503 LS-2 ,., .. ! 
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tiously, the Ministry requested the Committee in May. 1987 Le. 
after 10 months for the dropping, . which was not agreed to 
by the Committee and the decision conveyed to the Ministry in 
August, 1987. Althou&,h more thaD one year has passed since then, 
the MJ.nlstry have neither fulftJ,led the assurance nor sou,ht auy 
extension of time for fulfilling it. The Committee take a serious 
view of the laxity on the part of the Ministry In dealing with the 
assurance and showing scant respect to the Parliamentary Pro-
cedure. The Committee expect that Government, irrespective of 
the Member supplying the information to them or not, would 
promptly find out the relevant information and aiso exercise 
necessary check on the entry of foreign airline oftictals so as not 
to violate ,the soverignty of the country and report to tfte House 
about the steps taken in thl$ reraN. 



CHAPTER III 

POSITION OF PENDING ASSURANCES PERTAINING 
TO SEVENTH AND EIGHTH ·LOK SABRA 

46. A statement showing the position of assurances pertaining to 
Seventh and Eighth Lok Sabha pending implementation by the 
Government as on 5 September, 1988 is given in Appendix. 

47. The Committee would like the Ministries/Departments con-
cerded to make ~ ~ritical analysis of these assurances so as to impl",-
meat them without further Joss of time. 

NEW DELHI; 

October 11, 1988 
Asvina 19, 1910 (Sako) 

PROF. NARAIN CHAND PARASHAR 
Chairman, 

Committee on Government Assurances. 
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4; Shri' Abdul Rashid Kabuli 
·5: Shri Sanat Kumar MandaI 
6 .. Shri Murlidhar Mane 
7. Shri P. Namgyal 
8. Shri V. Krishna Rao 
9. Shri Bho}t' Raut 

10. Shri Prabhu Lal Rawat. 
11. Shrimati Shanti Devi 
12. Shri Kamla Prasad Singh 
13. Shrimati U~h'a Thakkar 

MEMBERS 

14. Shri Mahabir Prasad Yadav 

SECRETARIAT 

1. Shri C. K. Jain-Chief Questions 

2. Shri J. D. Bhalla-Senior Examiner of Questions 

3. Shri Raghubir Singh-Senior Examiner. of Questions. 

2. The Committee took up for consideration Memoranda Nos . .ss 
to 97. ," 

14 
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* * * • 
Memorandum No. 89: 

Request for dropping of assurance given on 27 February. 1987, in 
reply to Starred Question No. 44 regarding memorandum to Union 
Government by GNLF leader. 

4. The COl~mittee considered the foUowing request of the Ministry 
of Home Affairs received through the Ministry of Parliamentary 
Affairs vide their U.O. Note No. VIIIIHA (1) SQ. 44-LSJ86 dated 
27 April, 1987 for dropping the assurance on the fol1owing grounds: 

"When this Ministry answered that the Government is in the 
process of examining this memorandum the intention of 

the Government was not to give an assurance as such. 
While saying so. this Ministry had only' meant to indicllite 
that as on the date of answering the said question, the 
memorandum was under examination. It would be ap-
preciated that the issues raised in the 'said memorandum 
are very delicate in ,nature, and it may take a long time 

before any decision is taken on it. It would not there-
fore be appropriate to treat this as. ass,lrance." 

4.] The Committee did not agrF with the view point of the 
Ministry that the statement of the Minifiter. 'The GoverDment is in the 
process of examining this Memorandum' \lhould no! be treated a .. an 
aSfiurance. After care'ful perusal of the statement of the Minister of 
Home Affairs as also the note submitted by the Ministry of Home 
Affairs pleading for the dropping 'of the assurance, the C~mmittee felt 
that the reply of the Minister was correctly treated as an assurance and 
the issues raised in the MemOrandum being very deliC1lte in nature 
needed cady decision of the Government. 'The request for extension 
of time upto 27 AUgust, 1987, wa's granted. ' 

• • • 
Memorandum No. 92: Request for dropping of assurance given on 

26 November, 1986 in reply to UnstarrecJ'Ouestion No. 
3470 regarding report by Wor~ing Group on Digital T.V. 

7. The Committee considered the foUowiDg req~t of the Ministry 
of Science and Technology received throu.8b the MinistJy Of Parliamen-
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tary Affairs "Ide their U.O. Note No. VU/Elec.(3)USQ. 3470-LS/86 
dated, 23 April, 19'67 lor uropping the assu,rance on the following 
grounds:-

"The case was referred to Mini'ster of State (S&T) for approving 
the extension of time to fulfil this Assurance upto May 26, 
1987. While approving the extension, Minister of State 
(S&T) has observed that this reply, is not an assurance but 
a statement, that stage for it has not yet arrived, in fact, 
it has been stated in the reply that it is too early to promote 
Digital Colour TV in the country." 

7.1 After considering the submission of the Ministry of Science and 
Technology and perusing the reply of the Minister given on 26 Novem-
ber, J 986 to Unstarred Question No. 3470 as well as the reply given 
on 7 May, 1986 to Unstarred Question No. 9229 the Committee were 
convinced that the relevant reply of the Minister 'had been correctly 
treated as an assurance and the Ministry should implement it early. It 
should be noted that the reply Clc the Minister to Unstarred Question 
No: 9229 clearly int{'r alia indicated that the Working Group would 
prepare its report. Thi's exercise is expected to be completed in about 
a year's time". The Committee granted extension of time upto 26 May, 
1987 as requested by the Ministry and since this .late having already 
expired, the Ministry should seek furthen extension of time as might he 
consider;:d minimum to implement the assurance. 

... ... ... ... 

M~m()rdndum No. 95: ~I!quest for dropping of assurance given on 
6 March. 198'7 in reply to Un starred Question No. t 566 
regarding theft of money from Ashok Yatri Niwas. 

10. The Director General or Tourism and· Ex-officio Additional 
Secretary in the Minh~try of Tourism vide his D.O. letter No. 811 3/87-
PSU(TI Qated 18 June. 1987 had made a request for the dropping of 
the a~surance on the following grounus: 

"Reply to ,this que-c;tion has been given by the Mini\\ter of 
Tourism that the Tlotice is Inve~tif!atlng into the matter. 
Whit!! we are oursuing the matter with the Director General 
of Police. Delhi, to expedite the ca'le. vou will kindly agree 
that the whole oroceso;; of lnvestip:atiop wilt take consi. 
derab1e time resultinll in th~ a"surance remainin!! unful-
filled. for an indefinite perIod. Since a fina1 d~ci"ion in 
tMs case wilt be taken in'Ht'cordance with the du~ oroce~<; 
of lnw. I shall he thankful if the a!o:surance to the Question 
. d -...,4" 111; £OPp ...... · 
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10.1 SLlbscqur-ntiy. the Ministry of Tourism were asked vide this 
Secretariat V.O. Note duted 26 June. 1987 to submit the latest position 
in the mutter alongwith a Il~quest for extension of time. In reply the 

Ministry of Tourism vide th:!ir V.O. dated 6 July. 1987 have stated as 
folIows:-

"The matter is stilI under investigation with the Director General 
of Police. Delhi. It was in this context as the time to be 
taken in inve!;tigation oj the case etc. is likely to be inde-
finite that a request has been made in this Ministry's 
letter No. 8/J:i1~7_PSU(T), dated 18-6-87 for dropping 
the a'"surance. After investigation of the case ha .. been 
completed. the case will be placed before a court of law. 
The outcome 0'£ the case in the court will take further 
time. 

It is. therefore. requested to please reconsider the matter and 
agree to drop the assurance as it may take considerable 
time to fulfil ussurance. . 

] n tho> mClHltime :In ex.tension upto 5-9-87 may in any case 
please be granted as in fact more time will be required 
to fulfil the a'ssurance in question." 

I 0.2 The Committee did not agree to the dropping of the assurance 
1IIs' requested by the Ministry CJf Tourism. Extension of time upto 5 
September, 1987 for implementation of the assurance wa!;. however. 
granted . 

Memorandllm No. 96: Request for dropping of assurance given on 21 
. November. 1986. in reply to Unstarred QuestiOn No. 2863 
regarding conversion of building 0'; Indian In'stitule of 
Advance Studies in Shimla into a Hotel. 

11. The Director General ot Tourism and Ex-officio AcWitional 
Secretary in the Ministry of Tourism vide his D.O. letter No. 8(119) I 
86-PSU(T). datec IX June. 1987 ha~ made a request for the dropping 
of the assuran:e on the following grounds:-

"In reply to this que.<ition the Minister of Tourism stated that 
tne proposal regarding the take over of the huilding 01' 
Indian Institute of Advance Studies at Shimla by I.T.D.C. 
i" s:i1Iunder con~ideratjon. The Ministry of Human Re-
ROurce Development have informed thi" Ministry that t~ey 
are stm explort'lg !'he possibility of obtai~ing altematl~e 

acconiril01atio'1 for the locatio" of the ·Instltute and that It 
would take time befote a 1;nal decision j~ taken. 
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You will kindly appreciate that the conversion oi the buildin& 
into a Hotel by I.T.D.C. will depend on the 'shifting 0{ the 
Institute from Rashtrapati Nivas Complex, Sbimla. In the 
circumstances I shall be thankful if the Assurance to the 
question is treated as liquidated." 

11.1 Subsequently, the Ministry of Tourism were asked vide this 
Secretariat U.O. Note dated 26 June. 1987, to submit the latest position 
in the matter alongwith, a request 'for extension of time. In reply, the 
Ministry of Tourism vide their O.M. dated 2 July, 1987, have stated 
as follows: 

"The matter is stilI under consideration with other Ministrie;; 
etc. and may take quite some more time before it is 
finaJise4. It j's, therefore, requested that in order to fuiJfil 
this assurance extension 'for a further period of three months 
frem 22.R.87 to 21.11.87 may kindly be granted." 

11.2 The Committee did not accede to the request of the Ministry 
of Tourism for the \:fropping of this assurance. However, the Ministry 
\\'as granted extension 0'[ time for imp1ementation of the assurance 
before 21 ~ovember. 1987: 

Memorandum No. 97: Request for dropping of assurance given 
on 30 July. 1986, in reply to Starred Question No. 
] 82-A regarding reported deployment of German Security 
Personnel by Lufthansa. 

12. The Committee considered" the follOwing request of the 
Ministry of Home Affairs received through the Ministry of Parlia-
mentary Affairs vide their U.O. Note No. VIIHA(II)SQ 182-A-LSI86 
dated 11 May, 1987, fOr yropping the a'ssurance on the fol~owing 
grounds:-

" ........ the Member of Parliament concerned was re-
quested on 23. 1 . 1987 to let this Ministry have infor-
mation about 100 persons about whom reference had 
been made by btim during the· course of suw1ementaries 
to the Question, to enable this Ministry to bave necessary 
enquiries conducted. The requi'site iDfonnation, bas, 
bowever, not .been furnished by the Member ,at Parlia-
ment concerned. It i'l not possible to malee enauiries in 
rej!1lrd to the caSC!; mentioned by the Member unle.'Is and 
until the details are furnished bv the Member concerned: 
In 'the absence of the above infonnation, itil not possible 
to· fulfil the a'ssurance." 
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12.1 The Committee noted that the statement of the Minister of 
State for Home Affairs, 'we will certainly take up with relevant Minis-
tries ..•... ' in reply to a supplementary by Prof. Madhu Dandavatc 
was a categorical assurance, iridepeddent of any information whether 
or not furnished by the Member. In view of this position. the Com-
mittee desired that the assurance should be implemented early and a 
reque'st for extension of time as might be considered minimum for im-
plementation of the assurance be submitted by the Ministry of Home 
Affairs. . ',N ~\ . 

The Committee then adjourned. 



MINUTES 

FOURTH SITTING 

Minutes of /the silting oj the Commillee on Government Assurances 
held on 11 October. 1988 in Cummittee Room 'B', Parliament House 

Anncxe. New Delhi. 

The Committee met On Tuesday, 11 October, 1988 from 15·30 
hrs. to 16.30 hrs. 

PRESENT 

Prof. Narain Chand Parashar-Chairman 

MEMBERS 

2. Shri L. Balaraman 
3. Shri Bapulal Malviya 
4. Shri Murlidhar Mane 
5 . Dr. A. K. Patel 
6. Shri V. Krishna Rao 
7 . Shri Bhola Raut 
8. Shri Prabhu Lal Rawat 
9. Shri Manik Reddy 

10. Shri Kamla Prltsad Singh 
11 . Shri Ramashray Prasad Singh 
12. Shrimati Usha Thakkar 
) 3. Shri Mahabir Prasad Yadav 

SECRETARIAT 

1. Shri C. K. Jain-Direc!or-IC(A) 

2. Shri'S. C. Gupta-Deputy Secretary (Q) 

3. Shd Ra~hbir Sin~h-Senior Examiner of Questions. - '. 

2. The Committee comidered the draft Fourteenth Report and 
adopted the same with the following modificatiorrs: 

(l) Page 4. Para 8. line 8: add 'The Committee deplore this 
att;tude of the Ministry and. 
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(ii) Page 20, para 45, line 10: after the word assurance read 
'and showing scant respect to the Parliamentary Proce-
dure. The Committee expect that Government, irrespec-
tive oi the Member supplying the information to them or 
not, wouid promptly find out the relevant info(mation and 
also exercise necessary check on the entry of foreign 
airline officials so as not to violate the sovereignty of the 
country and report to the House about the steps taken in 
this regard.' 

3. The Committee authorised the Chainnan to present the Report 
to the Hou~e tiUt'jng ensuing St:~sion of the Lok Sabha. 

• • • • • 
4, The Committee then adjourned to' meet again on 12 October, 

1988. 



APPENDIX I 

(Vide Para No. 46 of the Report) 

(i) Statemtnt showing the position of the assurances of Seventh Lok 
. Sabha pending implementation as on 5 September, 1988. 

----_.- --------_ .. _-_.-
No. of No. of 

Session 

No. of 
Assuran-
ces culled 
Out 

Assuran- Assurances· 
ces imple- out-
mented/ standing 
dropped ----_._------_._-- -----

First Session, 1980 • Ii 26 26 

Second Session, 1980 196 196 

Third Session, 1980 548 548 

Fourth Session, .1980 333 333 

Fifth Session, 1981 793 793 

Sixth Session, 1981 373 372 

Seventh Session, 1981 418 418 

Eighth Session, 1982 798 798 

Ninth Session, 1982 4~9 429 

Tenth Session, 1982 315 315 

Eleventh Session, 1983 . 861 860 

Twelfth Session, ] 983 433 433 

Thirteenth Session, ]983 424 424 

Fourteenth Session, ]984 956 951 5 

Fifteenth Session, ] 984 . 328 326 2 

Total Assurances Outstanding 7231 7222 9 
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APPENDIXD 

(Vide Para No. 46 of the Report) 

(ii) Statement show.ing the position of assurances of Eighth Lok SoMa 
pending implementation as on 5 September, 1988. 

Session 

First Session, 1985 

Second Session, 1985 

Third Session, 1985 

Fourth Session, 1985 
, 

Fifth Session, 1986 

Sixth Session, 1986 

Seventh Session, 1 ~86 • 

Eighth Session, 1987 

Eighth Session, 1987 
(Second Part) 

Ninth Session. 1987 

Tenth Session. 1988 
------------------_. 
Total Assurances Ou~standing 

'--------_._-----

23 

No. of 
Assuran-

ces culled 
out 

1·9 

426 

323 

355 

777 

475 

428 

777 

578 

772 

1224 

6,154 

No. of No. of 
Assuran- Assuran-

ces imple- ces out-
mented/ standing 
dropped J~ 

19 

421 5 

321 2 

338 17 

721 56 

431 44 

371 S7 

594 183 

275 303 

437 335 

433 791 

4,361 1793 
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